FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

EAGLE ELECTRONIC (INDIA) PRIVATE LIMITED OPERATING IN

DISTRIBUTORS OF LEADING TELECOM AND CONSUMER ELECTRONIC
BRANDS

(Under regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. | Name of the corporate debtor along | Eagle Electronic (India) Private Limited
with PAN & CIN/ LLP No. CIN: US1505MH2011PTC218146
PAN: AACCE7268D
2. | Address of the registered office Office of Corporate Debtor: - H No 65,
CTS No 142-A-B Behind Chitramandir
Talkies, Nashik, Maharashtra, India -
422001
3. | URL of website Not available
4. | Details of place where majority of | Not applicable
fixed assets are located
5. | Installed capacity of main | Not applicable
products/ services
6. | Quantity and value of main | Stored at Nashik & Wagholi (Pune).
products/ services sold in last Corporate Debtor has booked Rs.
financial year 220.95 Cr revenue from operation as
per audited financial statements of FY
2020-21. Financial statements for the
FY 2021-2022 & 2022-2023 are not
Provided.
7. | Number of employees/ workmen NIL
8. | Further details including last | Details can be sought by sending email
available financial statements (with | at eagle.cirp@gmail.com &
schedules) of two vyears, lists of associates@kanakjani.com
creditors are available at URL:
9. | Eligibility for resolution applicants | Details can be sought by sending email
under section 25(2)(h) of the Code is | at eagle.cirp@gmail.com &
available at URL: associates@kanakjani.com
10. | Last date for receipt of expression of | 09.08.2024
interest
11. | Date of issue of provisional list of | 19.08.2024
prospective resolution applicants
12. | Last date for submission of|24.08.2024
objections to provisional list
13. | Date of issue of final list of | 03.09.2024
prospective resolution applicants
14. | Date of issue of information | 08.09.2024
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15. | Last date for submission of 08.10.2024
resolution plans
16. | Process email id to submit eagle.cirp@gmail.com &
Expression of Interest associates@kanakjani.com

ek
B/ w2 )

Ny 72/

Ms. Kan.a'k Jani

Resolution Professional of Eagle Electronic (India) Private Limited
IP Reg. No: IBBI/IPA-00 1/IP-P-01757 /2019 -2020/ 12685

Regd. Address: 17, Sai Moreshwar Luxuria, Plot No. 74, Sector 18,
Kharghar, Next to Sanjeevani International School,

Date: 25.07.2024
Place: Mumbai

Navi Mumbai, Maharashtra - 410210
AFA Validity upto: 19-12-2024
Email Id: eagle.cirp@gmail.com
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IRERTd GHER ITSH 7 e 20 SRM E-Tender N
T : -Tender Notice
i . . — Digitally signed online bids are invited through SRM E-tender process of MSETCL in two bid system from

3. ST SGTS . bidders who are registered Electrical Vendors/Contractors of MSETCL for following SRM E-tender;
TRTAT ITSH IS, 318 Tehel . :

RFx No. |E-Tender Particulars Estimated EMD Tender
EVZI 4 9 ISR aEEE No. Cost Fees
%’G}‘ﬁ ATaedTd @itar=a1  |7000032184| T-15/ | Work of enhancement in transformation Rs. Rs. Rs.
FOETSY 9T o AT 2024-25 | capacity of substation by providing 1L54k-z5 1,54,750.33|  5900/-

a

SR A T 3T IHH
U AT IS TR, e
st Tyt auoft St
NMEITHR et & foss

additional 1X25MVA 132/33kV
Transformer along with HV & LV bays at
132kV Nampur S/Stn under EHV O&M
Division Nashik under MSKVY Phase -
2.0 (T/F will be provided by MSETCL)

ITacAieEiel WY GHER TISE
T 1 ekl aree B
fooa . @ i amn

Sale period: 23.07.2024 to 30.07.2024, Last Date of Submission: 30.07.2024 up to 13:00 Hrs, Date
of opening (Tech. bid): 30.07.2024 at 15:00 Hrs(if possible). Contact person: Executive Engineer,
EHV PC O&M Zone, Nashik. Phone No. 0253-2403010/02/07 Fax No. 0253-2403000, For further
details please visit to https://srmetender.mahatransco.in
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Chief Engineer, EHV PC (O&M), Zone, MSETCL, Nashik.
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Maharashtra State Electricity Transmission Co. Ltd.

Digitally signed online bids are invited through SRM E-tender
process of MSETCL in two bid system from bidders who are
registered Electrical Contractors/Vendors of MSETCL
RFx.7000032187 SRM E-tender No. CE / EHV PC O&M ZONE/
NSK/T-16/2023-24, Particulars of Work: Enhancement in
transformation capacity of substation by Work of Augmentation of
substation by replacement of 2X25MVA 132/33kV TF by 2X50 MVA
132/33kV TF at both 132kV Nimbhora and 132kV ECR Deepnagar
under Nashik Zone under MSKVY Phase 2.0 under EHV O&M
Circle, Bhusawal (T/F will be provided by MSETCL).Estimated cost
of work:Rs. 260.01 Lakhs, E.M.D. (Aprox.1% of Est. cost) :
Rs2,60,008.94/-, Tender Fees: Rs 5900/-, Sale period:23.07.2024
to 30.07.2024, Last Date of Submission:30.07.2024 upto13:00
Hrs, Date of opening (Tech. bid): 30.07.2024 at 15:00Hrs(If
possible),Contact person:Executive Engineer, EHV PC O&M
Zone, Nashik.Phone No. 0235-2403010,01,02 Fax No. 0253-
2403000, For further details please visit to https://isrmetender.
mahatransco.in

Chief Engineer EHV PC O&M Zone, MSETCL, Nashik.

co SRM E-Tender Notice

T St
wm(g%m)m%zﬁﬁ%gmwmmm
aﬁw 3TN e SerargiTen sigeea RTaRTed wrea
e (Fiuie sxhiaTd! feamesa Frreo gfskar)
fafvam, 208 =0 fram 3831 (1) siwa

weiftr auyfict

https//www.mahatenders.gov.in a1 Hhaeaasat Jfaeg
AT et 317, Ffeer gera s syt mid. ord-
reff, fferer s fosht, gree s fedie, ffa soew, $
fedt afte Tehaearetar fadi® % /v/303% GIRT L4.00
AU o TR 32/19/203% TRIEHRS 29,00 AT STy
HE QAT ATl TR, Tel HIHTEST Ewash ot Alfeet
AN T, TR T g e A TH Rl
5. § Fiferer shmen ¢ T 9.

T/ -
. ST h AT TRMEh
S1.3h. /BT /T / 4E /0%
R, 2¢/0ls/303% UTCNTTE HETTRUTICTaRT, AR

e Fefere T o /H SR /T - et geragi (3femn) s ffies
Terht %. W CIN: U51505MH2011PTC218146
PAN: AACCE7268D

Ui hrafermn T HTUNE ol Eed: - TF 4. &4, REA.
23T fpmfer <rfiren wm, Tife, W,

WA - Y2008

GeheTe AT T T

o T wgEer fRr wem sted o ferm AT
oo ausfier

e SeareTe €T ame /de o el

e anfier awta faehean fotear ged [afes @ AR (P ¥ @i wq“‘hz?ﬁiartﬁ
SeaTe /S yE S ge T oTfF A 2030-3% WM CrETRIRE I

feraroTiEm. SHRTHHET 30.%Y I HEge. 3,
aé 203%-303 MM R033-20%3 HE 3T
fereror Jueted .

T /T JET o

T Y 1 A ed - he3(auaTd I hl, *~ .
Johet frea ifre, g E@E@H@?ﬂmﬁﬁﬁaﬁ ESULEE! T ERGIS
Tercaehd ATET T, Q63 TR 85T o4 B, 3§ 3N+ UL, 817 0% T, /¢ N3

THIT & R0 F. 3% IR ATkl Weher G & oY T. QR IR
Aifedten fau oTR.

fitereha AT &

3.
h.
?) ﬁﬁgﬂw‘lﬁﬂéﬂ' 003, 43.§0 3 + UL, & 00

2. ¥R.40 AT

Q) sﬁaﬁgwmaamﬁ 0073, 4R.§0 AW + WG, & oo

2. ¥R.40 AT

oft. TPTH JATI=IS WU | 00 ¥ 4R.§0 AW + UL.W. & 00

2. ¥R.40 AT

. Tfer g e 00, 4R.§0 I + W, & 00

2. ¥R.40 AT

WWW oo%‘q?.ao 3]1T+1:|\T.‘@.$'>|‘oo

2. ¥R.40 AT

I =1 T (TS S TS,
mﬁmmmﬁmwm@ﬁmawam
°|I5°|Idld|(’1 !Hodchdl ST EII IHodchdl HDW El IGHWIIWIW% [Hodehd HIQ‘IGhHI

HETH A g SRt

A< hivTcATR | AT AT SAHAH 3T Hq{tll AR h U BLehd STHAH
ﬂa%ﬁ?rsmﬁwqwﬁaﬁﬁ@ ST Bl ST Wit
AT gl AT TS STITE o (SeT) fearrs o1 Higarel. Jedia

FHA A ST frreea e a A T et e
HIQ’1°hI"|| QUAld ag'("l gl 'IIQ =[], Wla el ] c6|{|“|’>‘3|'7 ThTHI STE R HIEH.
TR, feAieh: 8/09/R0%%

- T CTHGTE I, .., e, o, v
SHRIE - 0%, T 3UH UL, EI THIE STeies, TH.SH. 3. SiehEHIY,
.. TH. TR, A 7.244¥¥ReL

fd,
2. HEH. 3R TH % ¢ (18 Mo g
T .. SR TR wed
TR Wi A3, va W, @ w, e aw, mifvee-v3209¢
fore: Eett Seei@ Sheledl TET0T AT e,
weH: OA AT 934 /R0%¢ et YANTHI hIEaTE! $h.9¢/0%0 HEA
TR 03-0%—-20 USH A YU rferkrl, Hamei-lll, areft,

B wdiea/ weean,

) artrer ST FeH &,

T el ST =T STCIIER Hell e fEiegt [ &1
U TR HH HOATEIS T Fet 3R 37T RDB i, 8/%3 =M’y
(ww) siata QA WEd Tt AT ik Q¢ /030 A Féw feet ammea. A
2934/20%¢ G IOER/ JHIVT Seh, FEAT HeA1 ATl TTerardl/ FHTordst
HCRIAT 7 WA AT TYAETS! el Tqg hefed HIeTHT=T Jeiad e
U fEieh 03-0%¥ -0y =T SITER.

T SETeRTA e/ fviEe UTen HA SRt e
FTETA. STGR W1 =IRTeRI JraTell Tshirauul 31/ féhar Smmenesn YR
%. 2%,90,50¢/— (IS Tl NG TR FHAR HT 3113 TUA k) % TS
ey e Brdudae @eteg 3fT/ fha qrdl 3ieR sehelt et R
.2¢/R030 OASHHI 2834 /08¢ AL T 31eaefia FRTe™, Het agel
RIS TR et

i et @ A, AR YR W a9
StferepT=riEE, SFSCR/ ST U fiR 29/0¢/03% TSk gUN 92.00
SIS ST TR ATeTAmieR dTe HUaTHTdt Sufd Tadiet.

wMgR graTel ot et ST fi fecion aR@en nfir Jeen =
TTTHRI= SqaTget 31T RehmaT e STme=arehs HigaraT.

TR0 ST HIeTHT=! Ui

e 1.3, fara W=, fawd R, W R, iem-%22088

aTeegIohe UE T, SR (hid Refie)

-y, 38 R, afar fadfiea, Tifies. @1 WRWRELI0EE /LU LELELYL

L} HDFC BANK

TTEIUGE =ik To.
(TadiuwH g5, YRUTGR foreh g, AT —¥2R00tk)

THIUNE MIE4 Jal : L65920MH1994PLCO80618 S=@TSe : www.hdfcbank.com

aET e

fm SucTe ST e quict 39 $-TeTgR IS AT S wehal
R v il feom (dsgewe), |eagle.cimp@gmail.com &
SFteRTA AT, JRRTA ST TR associates@kanakjani.com

Gfeden wom R (R)(8) Iiaria oUE |3 E-AergR qushiel AT e Wbl
I I Y U IR: eagle.cimp@gmail.com &
associates@kanakjani.com

e afierdl wm wwaE sifaa|o’/oc /0%
kel

ST ST SR ATl A [ 2R /0¢ /0%y
ERRICIKLGE]

g AR Bhdl WG HI0ATE [ %/ 0¢ /0%

03/0]/303%

0¢/0R /0%

0¢/%0/303%

NN

X

SRM tender Notice
rd

Digitally signed online bids are invited through SRM process of
MSETCL in two bid system from bidders who are registered
Electrical Contractors of MSETCL. SRM-Tender No: SE /EHV/
O&M/C /NSK/T-18/2023-24 SRM Rfx no. 7000031013 (3rd Call),
Particulars of Work: Work of repairing of 132kV Hybrid Pass of
132kV Kopargaon TSS under EHV (O&M) Division,
Babhaleshwar... Estimated cost of work: Rs 34,36,555/- (including
all taxes). E.M.D. (Aprox.1% of est. cost) i.e 34,366/-, Tender cost in
Rs 590/- (Including GST), Sale period: 24.07.2024 to 31.07.2024
up to 16.00 Hrs, Date of opening (Tech. bid): 31.07.2024 at 16.05
Hrs. (If possible), Contact person: Executive Engineer, EHV (O&M)
Circle, Nashik. Phone N0.02532403212, for further details please
visitto https://srmetender.mahatransco.in

Superintending Engineer, EHV (O&M), Circle, MSETCL, Nashik
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Indian men’s cricket team
for blind to tour USA

BENGALURU: The Indian
Men’s Cricket Team for the Blind
is set to embark on an exceptional
journey to the USA today (Thurs-
day), visiting nine major states to
promote cricket for the blind in
America.

The Indian men’s cricket team
for the blind will visit Boston,
New York, New Jersey, Washing-
ton DC, Chicago, Dallas, Los An-
geles, Seattle, and the Bay Area.

The team will first visit Boston
today (Thursday), where they will
stay until July 30. Following Bos-
ton, they will travel to New York
on July 31 and stay for five days.

The team will next go to New
York on July 31 for 5 days. The
Indian men’s blind cricket team
will end their tour on September
17, in the Bay Area after complet-
ing the visit to 9 major cities in the
USA. Before leaving for the USA,
the players were felicitated in the
Vidhana Soudha by the Speaker of
the Vidhana Sabha on Wednesday,

according to a media release.

The tour’s primary goal is to
create awareness and teach cricket
at the various institutions to form
the first American Cricket Team
for the Blind. This endeavor prom-
ises to redefine the landscape of
visually impaired cricket globally.

Dr Mahantesh G Kivadasan-
navar, the Chairman of CABI &
Founder and Managing Trustee
of Samarthanam Trust for the
Disabled, said, “ This is a His-
toric Trip to our Players and
CABI Samarthanam takes pride
in reaching out to new countries to
spread awareness on Cricket for
the Blind, teach cricket to the Vi-
sually Impaired Children and Stu-
dents, Meet the Indian Diaspora
and take their support in forming
the first American Cricket Team
for the Blind.” The Indian Men’s
Cricket Team’s historic U.S. tour
represents a monumental step to-
wards global recognition and sup-
port for blind cricket.
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2030 Winter Games

French Alps
gets conditional
approval

PARIS: The French Alps has been
awarded as the host of the 2030 Winter
Olympic Games by the International
Olympic Committee (IOC) on Wednes-
day, but under the condition that French
government provides financial and or-
ganizational guarantees before the dates
set by the IOC.

French President Emmanuel Macron
expressed his commitment to the I0C
members prior to the vote.

“I confirm the full commitment of
the French nation, and assure you that
I will ask the next prime minister to in-
clude not only this guarantee, but also
an Olympic Law in the priorities of the
new government,” he said.

“Seven years ago we made the same
commitment (for the Paris 2024 Sum-
mer Games), and we delivered. We
will do the same.” France last hosted
a Winter Olympics in Albertville in
1992,” he added.

Hockey India launches AMS

NEW DELHI: Hockey India
on Wednesday launched their cut-
ting-edge Athlete Management
System (AMS), designed to revo-
lutionize the management and de-
velopment of hockey talent across
the nation.

This innovative system will
serve two primary purposes - Elite
Athlete Tracking and Grassroots
Talent Identification.

For Elite Athlete Tracking, the
AMS will monitor the progress of
top-tier players, including all mem-
bers of the four national teams.

This will ensure that athletes re-
ceive personalized and data-driven
support to enhance their perfor-
mance and maintain their competi-
tive edge.

Also, the AMS will help in
Grassroots Talent Identification by
tracking players from their earli-
est involvement in hockey through
all levels of competition - district,
state, national, and international.
This will help identify and nurture
emerging talent, ensuring a strong
pipeline of skilled athletes for the
future.
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Aguirre returns
to Mexico team

MEXICO CITY: Javier Aguirre has
been appointed manager of Mexico’s na-
tional team for a third time.

The 65-year-old replaces Diego Cocca,
who was sacked following Mexico’s fail-
ure to advance beyond the knockout stage
of the Copa America this month.

“He (Aguirre) is without a doubt the
Mexican coach with the longest and most
recognized career abroad and he also has
in-depth knowledge of processes at the in-
ternational level,” national team’s director
Duilio Davino said.

L} HDFC BANK sranch Addrest )

SSESSION N

DFC BANKLTD

HDFC House, Sharanpur Link Road, Nasik-422005
CIN L65920MH1994PLC080618 Website: www.hdfchank.com

TICE

Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited
by virtue of a Scheme of Amalgamation approved by Hon’ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the
Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers
conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section
13 (2) of the said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against
their respective names together with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date
of of the said Notice/s, incidental expenses, costs, charges etc till the date of payment and / or realisation.
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Esprit Stones IPO
opens tomorrow

MUMBAI: Esprit
Stones Limited, a key
player in India’s engineered
stones sector, specializes in
durable engineered quartz
and marble surfaces, has
announced its plan to go
public with an Initial Pub-
lic Offering (IPO) tomor-
row (July 26, 2024). The
company is aiming to raise
% 50.42 Crores at the upper
band through this PO, with
shares set to be listed on the
NSE Emerge platform.

The issue size is Up To
57,95,200 equity shares at a
face value of X 10 each. The
net proceeds from the Issue
are set to be utilized primar-
ily to Funding of Working

Capital Requirement of the
company, Investment in
Subsidiary Haique Stones
Private Limited (HSPL), for
Repayment and/ or Prepay-
ment of Borrowings, and
funding its Working Capital
Requirement.

The bidding for the An-
chor portion will open on
July 25, 2024, the issue will
open for subscription to-
morrow (July 26, 2024) and
closes on July 30, 2024. The
Lead Manager to the Issue
is Choice Capital Advisors
Private Limited and Sru-
jan Alpha Capital Advisors
LLP, The Registrar to the
Issue is Link Intime India
Private Limited.

To,

Public Notice Regarding Missing Documents

It is hereby informed to all the people that all that piece and parcel of the
property having Flat No. 1-B having area adm. 53.90 Sq.mtrs (Built Up) on
Ground Floor in building known as “APNA GHAR CO-OPERATIVE
HOUSING SOCIETY LTD, NASHIK” constructed on Survey No.
470/1B+2A/1 having area adm. 1000.00 Sq.mtrs Situated at Mauje Nashik
City within the limits of Nashik Municipal Corporation is owned by Mr.
Krishnarao Vishwanath Jadhav, he has decided to sell the said property
and has executed Agreement to Sale in favour of Mrs. Rekha Balu Kadam.
However the Sale Deed executed in favour of previous owners namely Mr.
Bhalchandra Popat Rane registered in the office of Sub registrar Nashik
1 at Serial No. 6344/1996 dated 12.09.1996 is missing along with Original
Index IT and Registration Receipt, so today’s owner has published the said
document missing notice.

If anyone finds/collects the original documents of the above mentioned
property or if anyone has any right, authority or interest in the above
mentioned property based on the above documents, they should inform us in
writing along with the attested documents within 07 (Seven) days from today.
That the objection coming after the deadline and the objection published
directly in Newspaper will not be binding on the party. Public Notice Dated
24.07.2024

ADV. SHWETA ANIL BORSE

Address Office No. FB-11, Thakkar Bazar, Near Savitri Fatake, New CBS,
Nashik 422002 Mobile No. 7798431377

Sr. Name of Borrower (s) Outstanding [ Date of Date of Description of Immovable

No. Dues Dﬁn:_and Possession Property (ies) / Secured Asset(s)

otice

1. | Mr.Shaikh Ejaz Ekbal Rs.31,62,621/-(27/10/2021 | 23/07/2024 |Flat No -11, 4™ Floor, Sai Sanket Apartment, Plot No.01
(Borrower) as on Out of Survey No.95/4/1, Saraswati Colony, Jail Road,
Mrs.Mirza Ruksar Galib 31/07/2021* Panchak Shiwar, Nashik Road, Near Nmc School, Mouje
(Co Borrower) Panchak, Taluka & District Nashik-422101. (Admeasuring

Carpet Area 49.62 Sq.Mtrs, Terrace Area 13.04 Sq.Mtrs
And Build Up Area — 80.02 Sqg.Mtrs).

2. Mr.Wakchaure Nivrutti Vitthal [Rs.21,03,042/-|21/07/2021 | 24/07/2024 |Flat No.5, 2" Floor, Sai Sanket Apartment, Plot No.01
(Borrower) as on Out of Survey No.95/4/1, Saraswati Colony, Jail Road,
Mrs.Wakchaure Shital Nivrutti | 31/05/2021* Panchak Shiwar, Nashik Road, Near Nmc School, Mouje
(Co Borrower) Panchak, Taluka & District Nashik-422101. (Admeasuring

Carpet Area 49.62 Sq.Mtrs, Built Up Arae 70.00 Sq.Mtrs).

mortgage of HDFC.

redeem the secured asset/s.

Place : Nashik
Date : 25/07/2024

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrower/s mentioned hereinabove have failed to repay the amounts due, notice is hereby given to the
borrower/s mentioned hereinabove in particular and to the public in general that the Authorised Officer/s of HDFC have taken physical
possession of the immovable property (ies) / secured asset(s) described herein above in exercise of powers conferred on him/them under
Section 13 (4) of the said Act read with Rule 8 of the said Rules on the dates mentioned above.

The borrower(s) mentioned hereinabove in particular and the public in general are hereby cautioned not to deal with the aforesaid
Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property (ies) / Secured Asset(s) will be subject to the

Borrower(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to

Copies of the Pnachanma drawn and Inventory made are available with the undersigned, and the said Borrower(s) is / are
requested to collect the respective copy from the undersigned on any working day during normal office hours.

Regd. Office: HDFC Bank House, Senapati Bapat Marg,
Lower Parel (West), Mumbai-400013

For HDFC Bank Ltd.
sd/-
Authorised Officer

¢ OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai-400703

RP No. 3 of 2021

PROCLAMATION OF SALE IMMOVABLE PROPERTY

Date of Auction Sale:

11/10/2024

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai-400703

TRP No. 3610 2016 pROCLAMATION OF SALE: IMMOVABLE PROPERTY

Date of Auction Sale:

09/10/2024

1. M/S RMK Traders (Grapes and Bedana)

Thro. Prop. Mr. Asif Mansur Kadri

Address: Flat No.3 Hirve Residency, Hirve Nagar, Bhabha Nagar,

Nashik-422011

Subject: Possession of Mortgage Property Mentioned Below.

Ref: Order of the Hon’ble Recovery Officer, DRT-III, Vashi, Navi Mumbai
dated 03-04-2024 in Recovery Proceeding No. 98 of 2020 in
OANo.11350f2018.

Dear Sir/ Madam,

I refer to the above matter,

The Hon'ble Recovery Officer pursuant to its order has appointed me
to act as a Court Receiver/Court Commissioner and has passed directions
u/s 25 (aa) of the RDB Act, 1993, in Recovery Proceeding No. 98/2020 in
OA No.1135/2018 vide order dated 03-04-2024 to take physical possession
of the below-mentioned properties towards the recovery of unpaid dues to
the applicants/ certificate holders, presently being in the possession of you
the defendants/ certificate debtors.

You have failed to comply with the court’s order/judgement whereby
the Hon'ble Court had directed you to pay jointly and/or severally a sum of
Rs. 11,70,608/- (in Words Rupees Eleven Lakhs Seventy Thousand Six
Hundred and Eight only) along with 9% interest and costs ill payment
and/or full and final realization payable by you to the applicant bank in respect
of Recovery Proceeding No. 98/2020 passed by Hon’ble Presiding Office,
Debts Recovery Tribunal in OANo. 1135/2018.

In view of the above, as per the court’s order myself along with the
bank officials, the applicants / certificate holders will be present at the
abovesaid subject property on 21/08/2024 at 12.00 p.m. to take the
Possession.

You are thereby requested to hand over to us the peaceful and vacant
possession of the said property on the given date and time.

DESCRIPTION OF MORTGAGED PROPERTY
“Flat No. 3 Hirve Residency, Hirve Nagar, Bhabha Nagar Nashik-422011”

PROCLAMATION OF SALE UNDER RULES 37,38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993

To UNION BANK OF INDIA I/s MRS. MANISHA SOMNATH SHELKE & ORS

29216(%;3' Manisha Somnath Shelke Residing at Flat No. 14, Annasaheb Apartments, Near Sapana Theater, CIDCO, Nashik -
CD 2. Mf. Ashok Vithoba Navale, Residing at PostTitve, Taluka Dindori, District Nashik - 422 202.

Whereas Recovery Certificate No. RC NO. 3 OF 2021 in 0A NO. 1264 of 2018 was drawn up by the Hon'ble Presiding Officer, DEBTS
RECOVERY TRIBUNAL MUMBAI (DRT 3) for the recovery of the sum of Rs 17,95,264.53 (Rupees Seventeen Lakhs Ninety Five
Thousand Two Hundred Sixty Four & Paise Fifty Three Only) along with interest and the costs from the CD, and you, the CD, failed
to repay the dues of the Certificate Holder Bank(s)/Financial Institution(s). And whereas the undersigned has ordered the sale of the
Mortgaged/Attached properties of the Certificate Debtor as mentioned in the Schedule hereunder towards satisfaction of the said
Recovery Certificate. Notice is hereby given that in absence of any order of postponement, the said property(s) shall be sold on
11/10/2024 between 01:00: PM to 02: 00: PM by auction and bidding shall take place through Online through the website:
https://www.bankeauctions.com. The details of authorised contact person for auction service provider is, Name. C1 India Pvt ltd.
Mr. Bhavik Pandya, Mobile no. - 8866682937, Email- maharashtra@c1india.com. Helpline Nos.91-124 - 4302020 / 21/ 22 /
23 / 24, Email- support@bankeauctions.com The details of authorised bank officer for auction service provider is. Name MR.
Santosh Kumar Chaubey, Mobile No. 9876865599, Email:- unin0550434@unionbankofindia bank officer of Union Bank of India.
The sale will be of the properties of defendants/ CDs above named, as mentioned in the schedule below & the liabilities and claims
attaching to the said properties, so far as they have been ascertained, are those specified in the schedule against each lot. The
property will be put up for sale in the lot specified in the schedule. If the amount to be realized is satisfied by the sale of portion of the
property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before any lot is
knocked down the arrears mentioned in the said certificate+interest+costs (including cost of sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs has been paid to the
undersigned. At the sale, the public generally are invited to bid either personally or by duly authorized agent. No officer or other
person, having any duty to perform in connection with this sale shall, however, either directly or indirectly, bid for, acquire or attempt
to acquire any interestin the properties sold. The sale shall be subject to conditions prescribed in the second schedule to the Income
Tax Act, 1961 and the rules made thereunder and to the following further conditions: I. The particulars specified in the annexed
schedule have been stated to the best of the information of the undersigned, but the undersigned shall not be answerable for any
error, misstatement or omission in the proclamation. Il. The Reserve Price below which the property shall not be sold is as
mentioned in the schedule. lll. The amount by which the bidding is to be increased. In the event of any dispute arising as to the
amount bid or as to the bidder the lot shall at once be again put up for auction or may be cancelled. IV. The highest bidder shall be
declared to be the purchaser of any lot provided always that he/she/they are legally qualified to bid and provided further the amount
bid by him/her/them is not less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the
highest bid when the price offered appears so clearly inadequate as to make itinadvisable to do so. V. Each intending bidders shall be
required to pay Earnest Money Deposit (EMD) by way of DD/Pay order in favour of RECOVERY OFFICER, DEBTS RECOVERY
TRIBUNAL MUMBAI (DRT 3) to be deposited with R.0./Court Auctioneer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) Or by
Online through RTGS/NEFT/directly into the Account No. 10430100022945 the name of BANK OF BARODA having IFSC Code
No. BARBOVASHIX and details of the property along with copy of PAN card, address proof and identity proof, e-mail ID,Mobile No.
and in case of the company or any other document, confirming representation/attorney of the company and the receipt/counter foil
of such deposit. EMD deposited thereafter shall not be considered eligible for participation in the auction.

The Earnest Money Deposit(EMD), Reserve Price and Bid Increase, be fixed as follows:

H Sr. | Details of Property EMD | Reserve |Bid Increase in
Adv. Rohan A. Dav_vare (Court Receiver) No. Amount | Price. |the multiple of
GJ-4, Thakkar Bazzar, New CBS, Nashik, Mob. No.7972653066/7588616757 (InRs.) | (InRs.) (In Rs.)
1 | All that piece and parcel of the agricultural land bearing (i) Gat No. 90 (P) area
FORM G admeasuring TH 12R (ii) Gat No 359 (P) area admeasuring OH 02R (iii) Gat No 360 360000 136.00.000] 25000
INVITATION FOR EXPRESSION OF INTEREST FOR (P) area admeasuring 0 H 03 R situated at village Kokangaon, Taluka Dindori, and =~ e '
EAGLE ELECTRONIC (INDIA) PRIVATE LIMITED District Nashik.

OPERATING IN DISTRIBUTORS OF LEADING TELECOM AND CONSUMER ELECTRONIC BRANDS
(Under regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor Eagle Electronic (India) Private Limited
along with PAN/CIN/LLP No. CIN: U51505MH2011PTC218146
PAN: AACCE7268D

2. | Address of the registered office Office of Corporate Debtor: - H No 65, CTS No
142-A-B Behind Chitramandir Talkies, Nashik,

Maharashtra, India - 422001

3. | URL of website Not available

4. | Details of place where majority
of fixed assets are located

Not applicable

5. | Installed capacity of main products/
services

Not applicable

6. | Quantity and value of main products/
services sold in last financial year

Stored at Nashik & Wagholi (Pune).
Corporate Debtor has booked Rs. 220.95 Cr
revenue from operation as per audited
financial statements of FY 2020-21.

Financial statements for the FY 2021-2022 &
2022-2023 are not provided

7. | Number of employees/ workmen NIL

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors, are
available at URL :

Details can be sought by sending email at
eagle.cirp@gmail.com &
associates@kanakjani.com

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

Details can be sought by sending email at
eagle.cirp@gmail.com &
associates@kanakjani.com

10. | Last date for receipt of expression 09.08.2024
of interest

11.| Date of issue of provisional list of 19.08.2024
prospective resolution applicants

12.| Last date for submission of objections | 24.08.2024
to provisional list

13. | Date of issue of final list of 03.09.2024
prospective resolution applicants

14. | Date of issue of information 08.09.2024
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution applicants

15. | Last date for submission of 08.10.2024

resolution plans

16.| Process email id to submit Expression
of Interest

eagle.cirp@gmail.com &
associates@kanakjani.com

Date: 25.07.2024
Place: Mumbai

Ms. Kanak Jani

Resolution Professional of Eagle Electronic (India) Private Limited
IP Reg. No: IBBI/IPA-001/IP-P-01757/2019 -2020/12685

Regd. Address: 17, Sai Moreshwar Luxuria, Plot No. 74, Sector 18,
Kharghar, Next to Sanjeevani International School,

Navi Mumbai, Maharashtra - 410210

AFA Validity upto : 19-12-2024 Email Id: eagle.cirp@gmail.com

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of option
given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a valid digital
signature certificate issued by the competent authority. It is the sole responsibility of the bidder to obtain the said digital signature
certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to participate in the bidding.
Any issue with regard to digital signature certificate and connectivity during the course of bidding online shall be the sole

responsibility of the bidder and no claims in this regard shall be entertained. If the bid is increased within the last 5 minutes of the
Igiven time of auction, the auction time is further extended by additional time of 5 minutes to enable the other bidders to increment

their bids & the auction process comes to an end if no further increment(s) is/are made within the extended time of 5 minutes. In
case of movable/immovable property the price of each lot shall be paid at the time of sale or as soon after as the officer holding the
sale directs, and in default of payment, the property shall forthwith be again put up for auction for resale. The successful bidder
shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down by next day in the said
account/Demand draft/Banker Cheque/Pay order as per detail mentioned above. If the next day is Holiday or Sunday, then on next
first office day. The purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of the
property, exclusive of such day, or if the 15th day be Sunday or other Holiday, then on the first office day after the 15th day by
prescribed mode as stated above. In addition to the above the purchaser shall also deposit Poundage fee with Recovery Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) @2% upto Rs.1,000/- and @1% of the excess of the said amount of
Rs.1,000/- through DD in favour of Registrar, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3). In case of default of payment
within the prescribed period, the deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, shall be
forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it
may subsequently be sold.The property shall be resold, after the issue of fresh proclamation of sale. Highest bidder shall not have
any right/title over the property until the sale is confirmed by the Recovery Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT
3). The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD deposited
through online.In case EMD is deposited in the form of DD/BC/Pay order the same will be returned by hand. Original ID proof of the
photocopy sent with the E-Auction EMD Form has to be brought. No interest shall be paid on EMD amount. No request for
inclusion/substitution in the sale certificate of names of any person(s) other than those mentioned in the E-Auction EMD Form shall
be entertained. In case of more than one items of property brought for sale, the sale of such properties will be as per the
convenience and it is not obligatory to go serially as mentioned in the sale notice. NRI Bidders must necessarily enclose a copy of
photo page of their passport & route their bid duly endorsed by Indian Mission (Embassy). The movable/immovable property is
being sold on "As is where and as is what basis " and is subject to Publication charges, revenue and other Encumbrances as per
rules. The undersigned reserves the right to accept or reject any or all bids, if found unreasonable or may postpone the auction at

PROCLAMATION OF SALE UNDER RULES 37,38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993

To UNION BANK OF INDIA /s MR. KASHINATH BUDHA BHONDVE

CD-1. Mr. Kashinath Budha Bhondve Residing at Pimpalgaon (Dhum), Post Vans Khurd, Taluka Dindori, District Nashik-422202.

Whereas Recovery Certificate No. TRC N0.361 OF 2016 in 0.A NO 132 of 2012 was drawn up by the Hon'ble Presiding Officer.
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) for the recovery of the sum of Rs. 22,23,070.00 (Rupees Twenty Two Lakhs
Twenty Two Thousands Seventy Only) along with interest and the costs from the CD, and you, the CD, failed to repay the dues of the
Certificate Holder Bank(s)/Financial Institution(s) And whereas the undersigned has ordered the sale of the Mortgaged / Attached
properties of the Certificate Debtor as mentioned in the Schedule hereunder towards satisfaction of the said Recovery Certificate.
Notice is hereby given that in absence of any order of postponement, the said property(s) shall be sold on 09/10/2024 between
01:00: PM to 02: 00: PM by auction and bidding shall take place through Online through the website:
https://www.bankeauctions.com. The details of authorised contact person for auction service provider is, Name. C1 India Pvt Itd.
Mr. Bhavik Pandya, Mobile no. - 8866682937, Email- maharashtra@c1india.com. Helpline Nos.91-124 - 4302020/ 21/22/
23 / 24, Email- support@bankeauctions.com The details of authorised bank officer for auction service provider is. Name MR.
Santosh Kumar Chaubey, Mobile No. 9876865599, Email:- unin0550434@unionbankofindia bank officer of Union Bank of India.
The sale will be of the properties of defendants/ CDs above named, as mentioned in the schedule below & the liabilities and claims
attaching to the said properties, so far as they have been ascertained, are those specified in the schedule against each lot. The
property will be put up for sale in the lot specified in the schedule. If the amount to be realized is satisfied by the sale of portion of the
property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before any lot is
knocked down the arrears mentioned in the said certificate+interest+costs (including cost of sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs has been paid to the
undersigned. At the sale, the public generally are invited to bid either personally or by duly authorized agent. No officer or other
person, having any duty to perform in connection with this sale shall, however, either directly or indirectly, bid for, acquire or attempt
to acquire any interestin the properties sold. The sale shall be subject to conditions prescribed in the second schedule to the Income
Tax Act, 1961 and the rules made thereunder and to the following further conditions: I. The particulars specified in the annexed
schedule have been stated to the best of the information of the undersigned, but the undersigned shall not be answerable for any
error, misstatement or omission in the proclamation. Il. The Reserve Price below which the property shall not be sold is as
mentioned in the schedule. lll. The amount by which the bidding is to be increased. In the event of any dispute arising as to the
amount bid or as to the bidder the lot shall at once be again put up for auction or may be cancelled. IV. The highest bidder shall be
declared to be the purchaser of any lot provided always that he/she/they are legally qualified to bid and provided further the amount
bid by him/her/them is not less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the
highest bid when the price offered appears so clearly inadequate as to make itinadvisable to do so. V.. Each intending bidders shall be
required to pay Earnest Money Deposit (EMD) by way of DD/Pay order in favour of RECOVERY OFFICER, DEBTS RECOVERY
TRIBUNAL MUMBAI (DRT 3) to be deposited with R.0./Court Auctioneer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) Or by
Online through RTGS/NEFT/directly into the Account No. 10430100022945 the name of BANK OF BARODA having IFSC Code
No. BARBOVASHIX and details of the property along with copy of PAN card, address proof and identity proof, e-mail ID,Mobile No.
and in case of the company or any other document, confirming representation/attorney of the company and the receipt/counter foil
of such deposit. EMD deposited thereafter shall not be considered eligible for participation in the auction.

The Earnest Money Deposit(EMD), Reserve Price and Bid Increase. be fixed as follows:

Sr. | Details of Property EMD | Reserve [Bid Increase in
No. Amount | Price |the multiple of
(InRs.) | (InRs.) (InRs.)
1 | Allthat piece and parcel of Agriculture Land bearing GAT no. 256 Admeasuring 4H. 32R. | 3,90,000 | 39,00,000 25,000

Situated at Village Pimpalgaon (Dhum), Tal. Dindori, Dist. Nashik, within the
Grampanchayat Limits of Village Pimpalgaon (Dhum), Sub-Registration Dist. Dindori,
Registration Dist. Nashik, and Hypothecated Movable Properties, viz. Tools, Equipments,
Fixtures, Grape Garden, Drip System, Spray Unit etc. Mortgaged and Hypothecated.

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of option
given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a valid digital
signature certificate issued by the competent authority. It is the sole responsibility of the bidder to obtain the said digital signature
certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to participate in the bidding.
Any issue with regard to digital signature certificate and connectivity during the course of bidding online shall be the sole
responsibility of the bidder and no claims in this regard shall be entertained. If the bid is increased within the last 5 minutes of the
given time of auction, the auction time is further extended by additional time of 5 minutes to enable the other bidders to increment
their bids & the auction process comes to an end if no further increment(s) is/are made within the extended time of 5 minutes. In
case of movable/immovable property the price of each lot shall be paid at the time of sale or as soon after as the officer holding the
sale directs, and in default of payment, the property shall forthwith be again put up for auction for resale. The successful bidder
shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down by next day in the said
account/Demand draft/Banker Cheque/Pay order as per detail mentioned above. If the next day is Holiday or Sunday, then on next
first office day. The purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of the
property, exclusive of such day, or if the 15th day be Sunday or other Holiday, then on the first office day after the 15th day by
prescribed mode as stated above. In addition to the above the purchaser shall also deposit Poundage fee with Recovery Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) @2% upto Rs.1,000/- and @1% of the excess of the said amount of
Rs.1,000/- through DD in favour of Registrar, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3). In case of default of payment
within the prescribed period, the deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, shall be
forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it
may subsequently be sold.The property shall be resold, after the issue of fresh proclamation of sale. Highest bidder shall not have
any right/title over the property until the sale is confirmed by the Recovery Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT
3). The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD deposited
through online.In case EMD is deposited in the form of DD/BC/Pay order the same will be returned by hand. Original ID proof of the
photocopy sent with the E-Auction EMD Form has to be brought. No interest shall be paid on EMD amount. No request for
inclusion/substitution in the sale certificate of names of any person(s) other than those mentioned in the E-Auction EMD Form shall
be entertained. In case of more than one items of property brought for sale, the sale of such properties will be as per the
convenience and it is not obligatory to go serially as mentioned in the sale notice. NRI Bidders must necessarily enclose a copy of
photo page of their passport & route their bid duly endorsed by Indian Mission (Embassy). The movable/immovable property is
being sold on "As is where and as is what basis " and is subject to Publication charges, revenue and other Encumbrances as per
rules. The undersigned reserves the right to accept or reject any or all bids, if found unreasonable or may postpone the auction at
any time without assigning any reason. Details of this Proclamation of sale can be viewed at the website www.drt.gov.in.

any time without assigning any reason. Details of this Proclamation of sale can be viewed atthe website www.drt.gov.in. Schedule of Property:
Schedule of Property: Lot | Description of the property to be sold Revenue Details of any | claim if any, which have been
Lot| Description of the property to be sold Revenue Details of any | claim if any, which have been | |No. assessed upon | encumbrances to | put forward to the property
No. assessed upon | encumbrances to | put forward to the property the property or (which the property| and any other known bearing
the property or |which the property| and any other known bearing part thereof is liable oits natural and value
part thereof is liable oits natural and value 1 |All that piece and parcel of Agriculture Land bearing| ~NotKnown Not Known Not Known
1 [All that piece and parcel of the agricultural land GAT no. 256 Admeasuring 4H. 32R, Situated at Village
bearing (i) Gat No. 90 (P) area admeasuring 1H 12R tﬁ:emp(g:gﬁ?gag%m?a{f lelmﬁlsnd&ﬂ,v Li’llgtgjeNaPsirr]rl]iBa\lﬂgggg
ﬂl()) %%}JNfP?z?e(; Lﬂ{ﬁz:ﬁmﬁfgrﬂgogHﬁogﬁug{'gdegi NotKnown NotKnown NotKnown (Dhum), Sub-Registration Dist. Dindori, Registration
village Kokangaon, Taluka Dindori, and District Dist. Nashik, and Hypothecated Movable Properties,
Nashik ) ’ viz. Tools, Equipments, Fixtures, Grape Garden, Drip
: System, Spray Unit etc. Mortgaged and Hypothecated.

Thousand Seven Hundred Fifty Only) is outstanding against the CDs. Date of inspection of the properties as mentioned above has
been fixed as 07/10/2024 between 11AM to 4PM. last date of receipt of bids been fixed as 09/10/2024 up to 4:30pm.
Given under my hand and seal of the tribunal on date 12/07/2024

INOTE: As on Auction Datei.e. 11/10/2024, The total amount of Rs. 26,98,750.00 (approx.) (Rupees Twenty Six Lakh Ninty Eight

Sd/-
(DEEPA SUBRAMANIAN)
Recovery Office - |
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

Note: As on Auction Date i.e. 09/10/2024, The total amount of Rs. 44,33,228.00 (approx.) (Rupees Forty Four Lakhs Thirty
Three Thousands Two Hundred Twenty Eight Only) is outstanding against the CDs. Date of inspection of the properties as
min;ign above has been fixed as 04/10/2024 between 11AM to 4PM. Last date of receipt of bids been fixed as 07/10/2024 up
to4:30pm.

Given under my hand and seal on this date 12-07-2024. Sd/-

(DEEPA SUBRAMANIAN)
Recovery Office - |
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
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